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1. Gtajor S.N.V. Velan(Retd)
Chenna Sandra Road
Kadugodi
Bangalore - 560 067

Subject: SENDING COPIES OF CRDER_PASSED BY THE BENCH
Plegse find enclosed herewith the copy of CRDER/S#E¥/

IREERIRIRBEE passed by this Tribunal in the above said
swetiestion on 14-8-87 | Ae directed by the bench,
sets of application aleng with envelops are returned herewith.
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In this application made under
Section 19 gf the: Administrative
Tribunals Act,1985 .('the Act') the
applicanthas sought for a diraction
to the respondents to accord him

revised pensionary benefits as admis-

sible to ex-Army officers.

2. Prior to 31-03-1968 the
applicant was a member of the
Arimed Forces of the Union of India.

He was discharged from the Army

’

from 1-4-1968 and sometime there-
Al A after, he joined service in the
National Cadet Crops (NCC) governed

by the National Cadet Corps Act,l248

(NCC  Act). He has retired from

the NCC on 30-2-]1986.

3. Vhen the applicant was

Iin service in the NCC, he was work-

ing at a place called 'Magarcoil'

of Tamilnadu State. On his retire-
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retirement from service he had

settled down in Dangzlore and on

" that ground he has made this appli-
|

cation on 7-3-1987 before this Pench.

4, *iaj.S NV Velan  applicant
contends that this application made

bhefore this bench was maintainable

and adjudicated on merits.
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jurisdiction to entertain this applica-
tion and direct the Registrar to
return the papers in the case to
the applicant for their representation
before the appropriate Sench of
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